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() In the thied meeting of the Commi-
tee of Chiel Vi sters the following criteria
has been fixea for conndering a peison as
an oustee from Bias Project.

For the purposes of re settlement of an
‘Oustee’ from Beas Pryect area, one must
be & person 1 sid 1g } ermanently within the
area acquired ior the construction of the
Beas Project ¢1 o ea her than 3ist March,
1961, whether as 4 lanJ-owaer, tenant land-
less labourer o1 as an artisan
Explanation

In connection with the above persons
absent from t! eir villages for long periods
or account of business profession or service
would also be treated as ‘‘Permanently
residing” in the villages

Any body acquiring any nights 1 these
areas after this date through any means
whatsoever other than lawful 1aheritance,
will not be entitled to the benifits accruing
to oustees from such areas
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